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V  Central Administrative Tribunal /I
Principal Bench ^

RA 146/97 ( ^
i n

OA 691/95

N- Delhi thia the ,3th day of'October, ,39,

Hon'bl'l ShJi ''^"''erfj).ouri h.k. Ahooja, Merober(A).

Lt. Governor through
its Secretary,
Govti of NCT, Sham Nah Marg.

Director of Education
Directorate of Education,
Old Secretariat,
Civil Lines,
N.Delhi-llH054

Review Applicants,

sLrdwar^' Bhasker Bhardwaj proxy for Shr i Arun

Versus

Badri Prasad Gautam,
S/o Shr i Nai ain Pd. Gautam,
\ice Principal (Retd.),
R/o E-896, Saraswati Vihar
Delhi. '

•  ■ . Respondent

By Advocate Ms. Geetanjali Goel ,

ORDER (ORAL)

liph bif- Smt Lakshmi Swam i than .

Both learned counsel lieard on the Reviea Application,

2  This Reiiew Application was earlier disposed of
by Tr,burial's order dated 21 6 1997. However, on a petition
filed by the review applicants in the Hon'ble High Court, the
same was disposed of with certain observations that the

impugned order dated 24.6,1997 is not sustainabie and is
accordingly set aside RA 146/97 was remanded hfe to the
jTibunal with a direction to decide the same after affording
^opportunity of hearing to both the parties That has been
done today.



tlV,,,.. ^ in the RA have submittedVl^ifc an error apparent on the faor- of tl ^
Judgement dated « i iqqv ^
been d.reet.dt ^ —Meant had

- ^t.d to eons.der the services or the appueant forthe purpose oth^r than fh« ,

.  , "■ the appMeantoajed Sht, Bhaske. Bhardwaj, learned proxy eounset,
has submitted that naid r^r-titt pa.t of paragraph J of the mpugned order
Jiiectuig the respondents to i-pfjv the seni - t

II- ine seniuritv of the
JippJ leant giving credit of tiio nast •-  pas_ ser> lees rendered by himthe State of Badasthan to ref.x ,„s pay, steppn.g „p t„e
3-e a, par „dth that of h.s Jnniors and a.so to give hr. an
-nsecnent.al henefMs. flowing therefro,,. ,„ade heyond the
scope of the prayers elai„ed b; the appJioant in the Orig.nal
Appncat.on 50,.Of, ,,s OoetanjaU Uool. learned eonnael.
I.as however. subantted that this not eorreel as the
oPPUoant had prayed for ,nas,ung of the tetter dated
27 r. lOO-l issued by Respondent J. I„ particular she has

that stepping up of pay of the appl icant has to be
done tjy the respondents which they have also agreed in
Paragraph 5 of the Miseeilaneous Appl ication fi led on
6 1 1997. Paragraph 6 of this MA Munnimbered) reads as
f o1 lows;

-r'' -stepping up of the pav
to the

d\ted""''f6"«'ot^' n' Hon'ble Supreme Court's orde^Vir-! ^ a i-eguiar isation of thp
rpvi qpH ?^ reviewed and accnrdinglv
iq«i. J regular !sat ion has siiu-e beenJ  —inattei of st^priinp- ijr, onri i i Ke- r iUD aftpr^TT; f 7
Department n»o .... r ' ̂  senm, .ty and
permissible under the Rnlnr" " M

'Emphasis added.)

■I Ih the light of the above facts and e 1 rcusistances
of the case, we agree with the contentions Of the learned
counsel for the applicants in RA t46,/97 thai there is a part

.1 the face of the impugned order dated 8, 1. 1997 to the



f,
of grant i„g th. r-r^dit nf r P" /

.•^»dernd br tbr a , Pa.t Wiees
'  Of fia.aatban but atao

."itT'tr -f7""""" " —t"  '"a ,vith all oonaaquent.al benefita Tha
Of .topping Ob Of pa,v baa to ba f.nallaed br fpa

respondents aftfr onMci^ait .r considering theoase of th^ anr . i
f  Lne applicant

og" 111* senioritv actordanco Hit!, the relet-aut Rulea,
In the l ight or ,vhat has been stated above, ra

M7/97 IS alioH-ed to the following extent:

in paragraph 3 of the i„,pug„ed order dated
1-97, froi^the fourth line starting from in

the result t-itt order shal l stand deleted and
substituted as follows:

In the result, the respondents shal l count the
past services rendered by the applicant in the
State of Rajasthan as .tssistanl Teacher, Sen.o,
Teacher and Head Master w.e.f

1 1 12 1962 As regards his stepping ,jp of pay, the
respondents are directed to take a final decision
in the matter after finaiisation of his seniority
in aeeordanee with the extent rules within three
montlis from the date of reccpt of a copy of this
order

T  Registry to issue the above modification of the order
dated 8 1. 1997 immediately, R-l 146/97 ,s disposed of as
_ t- _

abot'e

are also disposed of

^.-'J^^^niber (A)

In riew of the above, MA 1381/97 and MA 1382/97

(Srnt I.akshmi Swami iia than )
Member!J)

SRD'


